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COVERNMENT OF KERALA

Lrw (Legirl.tlo!-B) Dep.rtBcot

NOTIFICATION

No. 24391/L€g. Bl/201 7{.aur. l'rh Decenber,2olT
Dated, Thiruvunanlhapuram, 30ah l/rischikan, 11 93

24th Agrahofarp, 1939.

the following Ordioance promulgat€d by'ilr Govemor of K€rala od
the l4thday of December, 2017 is hereby published for general
idodnati04.

By order ofthe Govcmor.

B. G HARNDRANATH,

Lav Secrctary.
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ORDINANCE No. 3l OF 2017

THE MADRAS HINDU RELICIOUS AND CHARTTABLE
ENDOWMENTS (AMENDMENT) ORDINANCE. 20I7

Promulgated by lhe Covemor of Kemla in the Sixly-€ighlh Ye6r of
th€ Rrpublic of tDdia.

AN

ORDINANCE

.further to antend the Madra:, Hindu Religious anl Charitable
E d wments A.\ 1951.

Preazrbla-Wre rees, il is expedienl tirrther to amend the Madras
Hiodu Religious and Charilable Endowmenrs Act, l95l (Madras Act XIX
of l95l) for the puryoses hereinatler appearing;

AND WHERE^S, lhe kgislative AsseDrbly of the State ol Kerala is nol
. in session and lhe Govemor of Kerala is satislied that circumstances exist

which rendei it Decessary for him to take irnmediate aclion:

Ndv, THFREIoRE in cxeacire of the powers conferred by clause (l)
of Anicle 213 of the Conslitution of Indi:r, the Governor of Kerala is

. pleased lo prorDulgate the following Ordinance:

l. Sho title and comme cenrcnt.*(l) This Ordinance Day be
called th€ Madras Hindu Religious and Charitable Endowmenls
(Amendment) Ordinance. 2Ol ?.

(2) It shall b€ de€med to have come into force on rhe lst day of
January 2017.

2. Act XIX of 1951 to be tempoftr lJ, merded-During the period
of operation of this Ordi|tance, the.Madras Hindu Religious and Charitable
Endowmmts Act, l95l (Madras Act XIX of l95l) (hereinafter refered ro
as the principal Act) shall have effecr subjecl to the amendment specified
in section J.
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3. Ank lment oJ:sectio, 8c' lnrsub.section (l) of s€ction 8C of
the principal Act, after the words "a diot Secr€lary to Govemment", the

words; figure alrd lette. 'or 6 Deputy Commissioner in the abolished

departmenl. who is eligible lo be prcmoted as Commissioner' as per lhe

Drovision contaifled irl s€ciion l9C" shall be inserted.

P. SATHASIVAM,

GOYERNOR,

1:r $50:0r? s-l l.




